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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD.

O.A.NC, 151 of 1996.

Be tween _ Dated: 9.2.1996,

M.Prasada Rao A .-

~ And

"1, Pestmaster General, Vijayawada Region, Vijayawada. .

2. Director of pPostal Services, vVijayawada Region, Vijayawada.

3. Superintendent of Post Offices, Tenali Divisien, Tenali Dt. Guntur.

4, The Member(P), Postal Services Beard,” New Delhi. .,
ces ' © Regpondents

counsel for the Applicant : Sri. S.Ramakrishna Rao

Counsel for the Respondents : sri. V.Bhimanna, AJdl. CGsC.

CORAM:

Hon'ble Mr. Justice V.Neeladri Rae, Vice Chairman

Hon'ble Mr. R.Rangarajan, Administrative Member

e



(7 » L

-3 \iir‘

1. The Postmaster General, Vijayawada Regi on,
Vi jayawada. o

2. The Director of Postal Services,
Vijayawada Region, Vijayawada.

3. The Suprintendent of Post Offjces,
Tenali Division, Tenali Dist. Guntur,

4« The Member(P) Postal Services Board,
New Delhi,

5. One copy to;Mr.S;Ramakrishn::a Rao, Advocaﬁé, CA‘I‘;Hyd.
6. One copy to Mr.V.Bh:I.manna,..Addl.OGSC.CAT.Hyd.,

7. One copy to Library, CAT.Hyd. .

8. One Spéré‘ COpYe. I
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. for the respandents.

2. Order dated 21%2653385 of /- 1, the~Reg%eﬁ&i€ “(:’m

0A.151/96

AT

' PR
Judgement

( As per Hop, Mr. Jpsticé-u. Neeladri Rao, Qﬁ )

Heard STri §. Ramekrishna Rao, learned-'counsel

for the applicant anc Sri V. Bhimanna, learned counsel

" W\aac‘bmw

authasity, whereby roeversion to LSG is 1m§osedL§y o
punishment is assailed in this OA, -
3. ‘ It is stated for the applicant that the appeal
agaimat the said order vas preferrad on 7-7-95 before
R=4 and the sams is still pending.
4, In the circumstances, it is justland proper to
dispose this 0A even at the admission stege a8s under :
R-4 has to dispose the appeal praferred against
the order dated 21/26-6-95 of R-1 within one oonth fram
the date of receipt of copy of this order., It is nead-
%less to say that ultimately if the applicant is going
to be aggrieved by the order af R-1, he is free to move
this Tribunal under Section 19 of AT Act. If the
applicant is going to apply Par.leave in the meantime,
the same has to be considered in accordance with-law,
S. The 0A is ordered accordingly at the admission
stage itself, No,costsvy
N = '
(R. Rangarajan)_2 (U Neeladr;LEEET
Member (Admn,) : Viecge Chairman

Dated : Feb, 9, 96
Dictated in Open Court
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